411 Motion of Thanks
on President’s Address

MR. CHAIRMAN: This is the time
now to conclude.

SHR! G. M, BANATWALLA: I will
try.

MR. CHAIRMAN: One
more, You please finish it.

SHRI G. M. BANATWALLA: Take
the question of slanted versions tihat
wle given by the police themselv-s.
In this House I raised the guesi on
that the PTI gave out the news of
15,000 bombs recovered from a Luck-
now mosque, The Minister for infor-
mation told the House. ....

MR. CHAIRMAN: Please conclude.

SHRI G. M, BANATWALLA: I may
cantinue tomorrow.

MR. CHAIRMAN: No. You please

conclude now.

SHRI G. M, BANATWALA: Mr.
Chairman, when I pointed this out,
the Minister for Information and
Broadcasting said that the PTI news
is based on police briefing. And here
is a letter from the hon. Home Minis-
ter saying that the police never said
so, This is how the different wings
of the Government work at cross pur-
poses.

minute

I will conclude by referring to the
unfortunate closure of the Aligarh
Muslim University. I urge upon the
Prime Minister to intervene in the
matter and use her good offices so
that the University is opened as early
as possible,

There is also a need for a  high
level. Central probe in the spirit
scandal which has rocked Tamil Nadu
and Kerala,

Finally, I must say that in view of
the persistent defiance of world opinion
by the Zionist State of Israel, the
Government must come forward with
greater sanctiong against this Zionist
State of Israel. The Israeli Consu-
late in Bombay must be closed imme-
diately.
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With these words, I thank you.

18 hrs,

MR, CHAIRMAN: I have to in-
form the Members that the debate on
the Molion of Thanks is over to-day
and the Prime Minister will reply to
the debate tomorrow after Question
Hour. Calling Attention will be put
down tomorrow after the disposal of
the Motion of Thanks.

_—

1801 hrs.
BUSINESS ADVISORY COMMITTEE

TWELFTH REPORT

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P.
VENKATASUBBAIAH): I beg to
present Twelfth Report of the Busi-
ness Advisory Committee,

—

SHRI GHULAM RASOOL KO-
CHAK (Anantnag): I had given
notice. I belong to the party that is
ruling in Jammu and Kashmir,
Since certain questions have been
raised on the floor of this Honse, I
may be given some time to reply
to those questions.

MR. CHATRMAN: We now take up
half-an-hour discussion,

1802 hrs.
HALF-AN-HOUR DISCUSSION

SupPLY OF POWER FrROM DVC ToO
CALCUTTA

st geot wnt (IO )
gqumafy  wdEd, € @t & drar awv
sfogre agg qoT & 1 gAY mEe
Far, gEEl AT, TG AAETAT AT,
ey fog wlc frgmar wo &
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dmer o fugre Y et W awereh
! TR TEATHIGT | IET FoqAT B
o F F g, Iua qF w0 [/
& fau grardt & goT a9 1948 F
& @R oA Y € odr

BA q@ ¥ g agarazar § %
farg weEwa & & 9t & FF wqTAr
# 7 qt, 9 Inw S i A 2
A @ @t A A wwaewr ¥ 3w
oifgar @ ™ & gard ;@Y
v foafe & sram & WY gaid et
qERT F T WO AT A AT
T TT ARG ¥ IA9T SO awey
gaard § @A #Y fuen an, d6g
¥ gl & IACA AT q0A  [aATY
. wagEre gfafa § et W
gafaer  #CY @ IR I IS FA,
IH IFA T a7 F daw faar fw
N @ Fzwfasa, Jara =Tl
a9 ST T THHR wa fradd
RE T owEE ¥ fer 17
WIX  qARTq A IFM ATCAT q@r F
AWt B FaraAr Q@ fw o 61 ffe-
gw wAwee g f5| & wro w
g Argeernre fwqr g, s@wr
g foar o | @7 F W arA N
aEr § fF agr ) frga-samm &
fao gwrEaT % AmGEOr o949

A

AfpT o wvwd ) T g
gafy gar ;¥ gfvar ¥ fodr ot
M F AwEA § WG § w90 wiwgar
wYT wwew §, XfEw foc o ga @
AN & & wr—gHl 1 & 2df FT 9@
%, IR wTma Il ar g, SAw
@™ A4t gar § WX BF SAF
U FW F wwad € ug dar
frdawg & =™ 9T g% T Y
gaw g w4 feafa & fage Y

Calcutta (HAH Dis)

wifaF safe & 9FQ 9o @ W @
W Jad o gnadg 1 wWr & )
T AT AT A ATEATGT T GHA
g v o7% Trgw-ardT wEwA SWTH
FHE A NAA wEw
qeelt | & qg W S g
g fo agh 9T %7 a5 e #afedr
F g fasraft w1 geqraw g

frw  eafefed  oaofe qra
fage A foafa w71 g@ feqrmr @
dor A TAFTEd SRS agr 0
9t %X 387 wfvasa fear g fe famgre
#1 1400 ¥mATE fawr FY IEQ@
¢ 9= fe 9w wfwa & 200 & 300
amare fawdt foadt & 0 =
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gart T Swrfa Y @Fdr g 7 fage
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@ ¢t gfw, am, s @,
e Iav Fa fasreft 7 faer & wroor
TR sraawfaa gT @ &

# ¥ fagr & weeg ® oA
s feacar, Ssd A agg &
a4l wWeRT ¥ UF TqEIHIOT Wy
g1 aWRT gt FdiwT 1 faorey
FqraA F ARAr 1361.5 WA
FF & 2w F@wiA THEE §
an qEE A M oA gMT &\ <Y
F warfaw o At o F wreA@AT
& wrave 9T fagre &1 433 dwmrArE
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T R E a1 fagre weE § T
g T F w1 qq T e
=T gaT FAETS TT I 9T ST
L& ‘

414



415  Supply of power

[seafa Fomr @dl]

& dft wgEw ¥ g ;@
qgN § | T T T N F AR
o f  fa@rT #1433 ¥Mare
faoret frere wiaen & & o @1 & &
Sret  ar T T & s @ e
gt o ? @ awm e fw
& ft @ N v fag F TR
a1 smfas sfe & fog g @1, &
FEW XA W A AL G
afer o fagre & fawelt adt &
STy dar fe iy gF @ A A ;o
g @1 & Y 9w ¥ faEvv @
faweqe =T St F@ar saeT, e
¥ gt egT owr g
fergd TR ERAIWGT 1 WY
TgEq T § ag @ AR faerd
® &1 S AT d AT AT g
qr Iq I ag o 4t f& fagre
F AT Y Neaww faormr ? @ &
fog ¥ g wAlE 99 @wg &y U
7 Jfer mg Wt s § e fegem
¥ o Y aTg WAt § SE WY @fa gy
g 9u %Y 40 wfaww wfa fagre & g
g\ = qouiw  HAT wgRT aa
N YT TGO BT A @ F
tF % $9 qfadw qui g gwarg fan
fom & fagre st ma a% ot faoreft
vq &1 et =fge saq 9w <@
3 se Nt gt @ @ w7 ag
# fwgel oar T S0 w1 O
W fyer &F N ? TS oo F
tar F® afcdw g faw & F@r
F & wt e faw 7% ?

fagtd o fRrdrar & & s
QA FTTAM, BIATAGE, AR,
fofcde, <=t w "9 9TET )
TEYT A I Y I A A faar
afirar § T8 faged &t ¢ 1 amr
& @nif W wad fag wfow
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NI, T & FAwMIET | T
WOl WK STV ¥ Ayl & @Wi A
Fg S & o fr wfasy § g 9y
FAITN TW F gL geir 1 fag &
75 wiowe @w [t & W@ €.
gy g smarfar w7 & Aaw §
S drdr waoae fageHg,  sEa
Sfw a7 g afww 9w & av ot o1 g
S ar @& v ggew wifgy @r
| A wgw ar W g zEfEw
¥ welt wgea & faqew #er f ==
favgHi v ag fawga aviar & @ |
fagre & frezma 1 X FW F fae
TAT A SF AT F1 T FE A
TF F A g guF  fag g I=d
tfefrardr § w7 aww & qae
gl A faost Y g fagre @
A ol

THE MINISTER OF ENERGY
SHRI A. B. A. GHANI KHAN CHAU-
DHURI): Mr. Chairman, Sir at the
very ou.sel, I would like to say that
the hon. M>mber is very much under
some confusion. The D.V.C, has a
primary responsibility for D.V.C, area,
The D.V.C. must fulfil those obliga-
tions first, It is not a question of
Bengal; it is not a question of Bihar;
it is not a question of other States.

In dealing with that, I would like
to say that the DVC's first primary
objective is railways, then comes
steel and then comes coal mines. In
that, there are certain fixed demands
both in Bengal and also in Bihar.
The railway traction demand is 125
MW. Somebody asked me, how
much is for Bihar and how much is
for West Bengal? Very frankly and
very candidly, I can tell you that X
will not be able to answer that, It is
impossible to answer. (Interruptiuns).

" The next point is regarding steel,
for example, Rourkela, Bhilai, Bo-
karo, Durgapur and TISCO etc. etc.
Bokaro and TISCO are in Bihar. Of
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the remaining, one is in Uttar Pra-
desh. The other is in West Bengal
If you ask as to how much we are
giving to Bihar, I can tell you only
so far as steel is concerned. But, so
far as coal is concerned, it is again
a mixed thing,

Actually, in practice, what is done
is this; whatever coal jis required,
we give to the Bihar State Electricity
Board. Bihar State Electricity Board
with its feeder, they supply for the
coal mines, Similarly, West Bengal
State Electricity Board with their
feeder, they supply to the coal mines.
DVC is a bulk supplier. DVC does
not supply to any agriculturist, DVC
does not supply to any specific town
and all that. They make bulk sup-
ply to Calcutta, So far as Calcutta
is concerned. there is a graded obli-
gation of DVC. If generation is 800
MW, DVC must give Calcutta 95 MW.
There is a stipulation. There is an
understanding. But, there is some-
thing like that so far as Bihar is con-
cerned. Now,k the lady member is
asking for more and more power for
Bihar. 1 have two things to suggest
to her, Why they don’t try to im-
prove the generation in Bihar is one
thing. Bihar today generates only
350 MW. DVC’'s position was bad.
On thig floor of the House we have
told it more than once. In 1979,
DVC's position was average (Interrup-
tions) 406 million units, In 1978
DVC's average per month was
357.25 million KW. You can see
the difference, But. fortunately for
the last couple of months, 1T must tell
the House that DVC has picked up.
Today I am told that DVC genera-
tion is 827 MWs. This is the first
time in 1981 that we have achieved
this record generation. But I have
my doubts. I do not know whether
it is stable one and whether it is
going to last for months. Only com-
ing months can prove, only future
can prove. I hope it will last, I
have been told by my experts that
at least 800 MW will last. If it lasts,
well, there will be no difficulty to
fulfil all the obligations,

3799 LS—14 [

Calcutta (HAH Dis,)

We will be able to fulfil the obliga-
tions and after fulfilling those com-
mitments, if we have more power,
what prevents us from giving power
to Bihar? There is nothing that pre-
vents the DVC from giving more
power to Bihar. As a matter of fact,
I have been told, in the last few days,
Bihar is getting on an average 50 MW
of power from the DVC for which
they have to pay. If the DVC’'s
power generation becomes 1,000 MWs,
then certainly Bihar will get more.
What prevents Bihar from getting
more power? But we have a disci-
pline, we have g system, Simply be-
cause Chandrapur is in Bihar, that
does not mean that all the power
should flow to Bihar, We are think-
ing of super thermal power at Kahal-
gaon; we are thinking of making it
2000 MWs. Does it mean that all
power will go to Bihar only and not to
other States? It cannot mean that.
So, there is a formula. We are
guided by this formula. Similarly,
DVC was made with a certain for-
mula. .., '

MR. CHAIRMAN: Excuse me, The
only poirt to be answered is whether
power is being distributed between
Bihar and West Bengal—and if you
can, to other States also, according to
the terms of the Agreement.

SHRI A.B.A. GHANI KHAN CHAU-
DHURI: That question will not arise;
that question cannot arise. It is not
like that, Kindly try to understand
this. The DVC's first obligation is
to meet the demand of the DVC area.
This first thing must come first. The
first thing is that the demand of the
DVC area has to be met; that obliga-
tion has to be met. Now, what are
these obligations? Number one s
railway traction, number two is steel,
number three is coalmines. There
are some mixed loads both in West
Bengal and in Bihar. There is noth-
ing to be laughed at, You have to
understand the obligations of the
DVC. This is the age-long practice.
What the present Government has
done till today is that we have been
trying to improve the generation of
power from DVC. The generation
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has been improved. For exmaple I
wag very happy to hear that, in Cal-
cutta, there was no load-shedding
yesterday. In the last few days, even
the Chief Minister of West Bengal
has agreed, the DVC has given them
relief. Certainily, the DVC will give
them relief.... (Interruptions)

AN HON, MEMBER: What about
Bihar?

SHRI A. B. A GHANI KHAN
CHAUDHURI: I am coming to that.
With regard to Bihar also, we have
certain obligations, and I say with all
sence of responsibility that we are
fulfilling all those responsibilities:
we are not budging an inch from
that; over and above that—I say this
with all sense of responsibility—if
Bihar wants more power from the
DVC.—as West Bengal ig at liberty
to ask DVC for power for which they
have to payv. similarly if Bihar asks
for more power from the DVC/after
meeting the demand obligation of the
DvVC area, obviously Bihar
will be given. But there cannot be
anv claim that vou cannot give for
railwav traction, but vou have to
feed Bihar. This cannot be done,
They cannot say....

MR. CHATRMAN: I think the
people of Bihar are reasonable,

SHRI A. B. A, GHANI KXHAN
CHAUDHURTI: They cannot say:
‘You cannot give to Rourkela, vou
cannot give to Bhilai. wyou cannot
give to Bokaro’, These are the obli-
pations we have to meet. And the
difficulty is that the DVC’s genera-
tion was not good. You know, T have
said it on the floor of the House more
than once. Fortunatelvy for a week—
seven davs—or so. the generation has
become vervy much satisfactory. The
House would be pleased to hear that
to-day the generation is 820 M.W.

MR, CHATRMAN: You have al-
ready said that.

SHRT A. B. A. GHANI KHAN
CHAUD'IURI: This is the position,

from DVC to 420
Calcutta (HAH. Dis))
Hitbecomesbetter,lcanmureyw,
the lady Member, that she will get

all the power ghe requires from the
DVC.

MR. CHAIRMAN: You are assuring
all concerned through the lady Mem-
mer. Now, Shri Bosu. Not present
Shri Chatterjee. Only one question.

SHRI SOMNATH CHATTERJEE
(Jadavpur): I have to cover Mr.
Bosu also.

MR. CHAIRMAN:
permis<ible.

That js not

SHR1I SOMNATH CHATTERJEE:
I am sure the hon. Minister will not
object. He is so cooperative, The
only thing is that he cannot function.

MR. CHAIRMAN: That has been
the tradition.

SHRI SOMNATH CTATTERJEE:
There will be some break-ups in the
question. I am not here to ask any-
thing or put anything to him...

MR. CHAIRMAN: Anything incon-
venient,

SHRI SOMNATH CHATTERJEE:
....In 3 spirit of confrontation, We
feel that for the good of the country
and for the proper discharge of the
'very important obligations of the
DVC there should be cooperation
between all sections. What is
troubling us and the people are about
the way we find that the DVC
functions as one of the major electri-
city generating undertakings in this
country. It has also other objects.
Now, it has become a most impor-
tant power generating public sector
centrally-controlled undertakings in
this country. Now, it has certain
obligations. One obligation is very
important. So far as what is known
in the Statute is concerned, there is
a DVC Act and there is an area
called DVC area. So, far as DVC
area is co_rmemed. without the ex-
press permission of the Central Gov-
ernment and the DVC nohody can
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generate an ounce of power. Noquy
can generate it without the specific
sanction of the D.V.C. and the Cen-
tral Government. So far as that
area is concerned, it is the primary
responsibility of the DVC. For
the whole Raniganj area which has
a huge coal field and other ancil-
lary industries, power has to be sup-
plied by the D.V.C. Durgapur Project
is there. It is functioning with the
permission of the D.V.C. and the
Central Government. Over and
above that, so far as Calcutta is con-
cerned  you will appreciate that what-
ever problems may be there, the im-
portance of supply of power to Cal-
cutta cannot be over emphasised.
The Calcutta Electricity Supply Cor-
poration wanted to expand its capa-
city. The hon. Minister will bear
me out that we want a proper dia-
logue. We want certain things to
be clarified, So far as Calcutta Elec-
tricity Supply Corporation is con-
cerned, they wanted to expand its
capacity. Dr. B. C. Roy felt that the
D.V.C, wag being set up with the
government money. It will be in the
Central sector and it would be in
the eastern region. We have surplus
power to supply. Calcutta Electri-
city Supply Corporation also being a
multi-national corporation should not
be allowed to expand further. That
was the reason which was being put
forward. So, the C.ES.C. was mnot
allowed to expand. It could not be
denied that the demand of Calcutta
is increasing day by day. Every
month the demand is increasing. An
agreement was entered into between
the D.V.C. and the Calcutta Electri-
city Supply Corporation that 95 M.
W. of electricity will be supplied.

Sir, T would like to have a clarifi-
cation from the hon'ble Minister be-

cause many a time he has said on the™® m

Floor of the House and in the Consul-
tative Committee also. It may be
that he has been wrongly briefed.
Obviously, he is such a busy person
and not a person like me with so
much of time that I can go through
a thirty page agreement line by line,
He has to rely on expert advice,

(HAH. Dis))

MR. CHATRMAN: Some people say
that you are a much busier man,

SHRI SOMNATH CHATTERJEE:
Sir, the hon. Minister always refers
to a clause in the agreement which
says that DVC is not obliged to
supply.

SHRI A. B, A, GHANI KHAN
CHAUDHURI: 1 have not exactly
said that, I have said graded supply
«...(Interruptions)

SHRI SOMNATH CHATTERJEE:
Sir, the latest agreement entered
into by DVC dated 6th June 1978 has
Clause No. 20 which provides:

“that if because of certain rea-
sons there is lesser supply the
question of computation of the
demand charge and energy charge
hag been provided.”

Nowhere the DVC has been given
the authority under this agreement
to select the quantity they will
choose to supply. I want to get the
clearest enunciation from the hon,
Minister as to which part of the
agreement between the DVC and the
CESC gives DVC the sole discretion
to fix quantity of supply to be made
under the agreement? I would be
very much obliged if the hon. Minis-
ter gives it.

There is a clause which says:

“Strikes, riots, insurrection, fire,
explosion, acts of God or any other
acts which in the opinion of the
Corporation are reasonably beyond
the control of the company.”

There is another clause which pro-
vides:

“Shall be available continuously

except in cases of lock out, strike,

breakdown of plant and machinery,
acts of God, ete. ete,”

These are well known force
majeure clauses. Now, Sir, which
elause gives that authority to the
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DVC to decide on its own that al-
though thig obligation is to supply
95 MW yet they will only give us 20,
30 or 40 MW,

Sir, the hon. Minister said that
there is graded priority. Who fixes
the graded priority? They say it 1s
the DVC  which fixes the graded
priority areas. Now, which are the
participating  States in the DVC.
They are the Central Government,
Government of West Bengal and
Government of Bihar. These gov-
ernments are not consulted at all
Their views are not taken into con-
sideration, That is why Mrs. Sahj is
also shouting for Bihar and I am
here asking a clarification about
Calcutta and West Bengal. Let us
forget about the composition of the

government. At no point of time
the views of these participating
governments are taken into consi-
deration, L oA

There is no consultation between
them. What is the DVC’s schedule
of supply? The DVC itself fixes it
when there is lesser generation. But
what will be the cut? At what point
of time the DVC could decide on its
own? In this situation, what can the
Calcutta Electricity Supply Corpora-
tion do? It has fixed up its own pro-
gramme of generation. It has to
conduct its operations according to
the agreement under which 95 M,W.
is to be supplied to them by the DVC.
But this quantity is not supplied to
them. But the hon. Minister will
say, as Central Government, we have
decided and we have issued the
directive. But what is the solemn
agreement which you have entered
into? The solemn agreement which
you have entered into, is to supply
95 M.W, every day. But the hon.
Minister says, I have to give power
to Railway Traction first; then I have
to give it for coal; that comes second:
then I have to give for stee]; that
comes third; and fourth, I give to
Calcutta. Is it being denied? No, it
& not being denied. From 2 days to
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7 days he has kept the margin, 1
know it. Fortunately there is no
power cut, If suddenly one gets
only 25 M.W. instead of 95 M.W. how
can one make up the required quan-
tity of 75 M.W.? Can it be done by
magic, Sir? No, it cannot be done.
Now, if the DVC ig unable to supply
according to the guantity as per the
contract entered into, what will be
the quantum that will be supplied if
there is lesser generation of power;
who will decide; what is the proce-
dure for such determination? May
1 know  this? Recently there are
certain difficulties which have crop-
ped up. The Minister first of all,
said this in answer to a question
out of which this discussion has been
raised by Mrs. Krishna Sahi, He said
that the DVC’s generation is now 600
MW, out of which only 36 M.W. is
to be given to CESC. Now, that is
not the contract which has been en-
tered into. There are grave doubts
whether you can at all generate 827
MW out of your installed generation
capacity of 1300 or 1350 MW. There
are grave doubts.

MR. CHAIRMAN:
the implications
adequately,

Please explain
of your question

SHRI SOMNATH CHATTERJEE:
I know, Sir, the constraint of time.
But the importance is this: Your
State is also vitally affected.

MR. CHATRMAN: I am interested
in the entire country.

SHRI SOMNATH CHATTERJEE:
Sir, until Farrakka comes up with
Headquarters at Malda, we will have
to go along with whatever is avail-
able. Therefore, Sir, I am asking for
two things, One is, what is the cri-
terion on which you fix your graded
priorities? Second, who fixes it.
May I know whether there are any
consultations held with the partici-
pating State Governments? Next,
Sir, there is question of difference in
the figure relating to generation. It
is a wvariable figure. From day to
day there is difference in generation.
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There is no fixed generation on any
date. Have you got any DVC Sup-
ply schedule in the DVC area?
Have you got any DVC  supply
schedule apart from the graded
priority Thirdly, I am specifically
asking you about this, May I know
whether the DVC would not fix up
ity graded priority on the basis of
Government’s directive, taking into
consideration its own commitment
to CESC to supply 95 MW, subject
only to force majeure clause, which
does not apply here. You cannot say
that that applies here. You cannot
lcave it to acts of God, not to supply
it, That just cannot happen.

Next, Sir, the hon. Minister said
thig very clearly. I have listenad
very attentively to what the hon.
Minister said. He said that he hoped
that the performance will last; but
he had his own doubts. That is
what he said.

I believe, he himself has said that
he is not very happy...

MR, CHAIRMAN: Experts have
convinced him that it will last.

SHRI SOMNATH CHATTERJEE:
Hopefully, it will last.

If you go by the newspaper reports
he has expressed his unhapiness
about what is prevailing in the DVC
administration.

With regard to the appointments
in the DVC, Section 6 of the Act says
that appointments to certain posts
can be made only by the Central
Government, but the Chairman is
merrily going on making appoint-
mentg without even consulting the
DVC Board, which consists of the
Chairman, appointed by the Centre,
and Directors nominated by the Bihar
State and the West Bengal States Go
vernments. Nobody is consulted in this
matter. I have got the form of
orders which says: “Chairman, DVC
desires that there should be a Chief
Personnel Manager, who would be
the General Manager also” and so

Calcutta (HAH, Dis))

on and so forth. I believe, the hon,
Minister is fully aware of this.
Appointments are being made in
DVC in this fashion.

Then, there are serious charges of
how a requisitioned building for the
use of the Chairman was renovated
at nearly Rs. ninety thousand. Plastic
emulsion etc, were used, The Chair-
man must have a pleasing wall to
look at at his residence,

Then, the recognised DVC staff
association was withdrawn. The hon,
Minister would kindly tell the House
whether that question was placea be-
fore the Board, and whether the
Board was consulted before the 32
years old recognition was withdrawn
from the biggest trade union which has
been operating there for the last 32
years.

I would also like to know whether
the Government of India which is in
aaministrative control of the DVC
would allow the Chairman to run
amuck. He has said, and I am told
by very responsible persons, “I am
the Central Government, I am the
DVC, I do not care for the Board.
What I desire, 1 will ao.” Therefore,
the orders of appointment gre issued
starting “Chairman desires.” This is
the fashion jn which they are working.

Apart from what I have asked, I
would like to know what you are
going to do to bring about a real
change in the DVC by pultting your
own Chairman in control. You have
also said that openly.

So far as availabilily factor ana
the plant load factor of West Bengal
State Electricity Board are concerned,
the Central Electricity Authority reports
have very clearly established that in
the sphere of performance of the West
Bengal State Electricity Board—it is
not the West Bengal ‘Government re-
port, it is the Central Government’s
most expert agency, namely the Cent-
ral Electricity Authority—the plant
loaa factor, and the availability factor
of West Bengal under the West Bengal
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State Electricity Board is the highest
in India,

SHRI VIKRAM MAHAJAN: No,

SHRI SOMNATH CHATTERJEE:
You have also started not reading the
papers. You have not yet become a
Cabinet Minister; that privilege of not
reading the papers is of the Cabinet
Ministers oaly.

Now, nealising the increase in the
demand, will the hon. Minister see that
this schedule is properly decided upon,
and the graded priority is properly de-
cided upon and what is happening on
the basis of the peculiar functioning of
the Chairman is also controlled so that
a proper atmosphere is created and
there is cooperation between DVC,
Bihar and West Bengal Governments
so that both the States benefit and the
DVC supply area is benefited,

If anybody wants to set up an in-
dustry at Raniganj, he cannot do so
unless DVC gives power. DVC says
that they have no power, they cannot
give to Calcutta, how they can give
to Raniganj. Therefore, there is no
increase in industries there, no setling
up of new industries is there. They say
that as there is no industry, why
should they increase the power gene-
ration there. I am requesting the hon.
Minister. (Interruptions) If I am wrong-
1y informed, I would not mind to be cor-
rected, because I am not infallible. I
want the Ministey to treat this matter
from a non-partisan point of view, as
he should do. I would request him
to see that these problems are solved.

SHRI KRISHNA CHANDRA HAL-~
DER (Durgapur): Shrimati Krishna
Sahi and Shri Somnath Chatterjee have
elaborately mentioned their view-
points. I do not want to take much
time. ’

The DVC area, viz. West Bengal and
Bihar, is g very important area of our
country. The Minister anq other Mem-
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bers have alse pointed out that coal
and steel industries are located here.
‘The Minisler has saia that his first
preference js to give it to the Railways.
He has mentioned that 106 MW should
be given to the Railways. What is
te amount of electiricity supplied to
the coal industry, to steel ingdustry,
and to the States of West Bengal and
Bihar?

From the speeches of Mr. Chatterjee
ana Mrs, Krishng Sahi, it is prowved
that the DVC js not running in a pro-
per way. Recently, its Chairman Mr.
Luther is acting very arbitrarily ana
in an autocratic manner. So the DVC
administration has become paralyzed,

Mr. Chatterjee has asked whether
the recognized union was de-recog-
nized by the Chairman of the DVC
arbitrarily; ana whether the recogni-
tion will be restored. You know that
the DVC Sharmik Union people re-
cently met the hon, Minister of Energy
Mr. Ghani Khan Chaudhuri in Delhi
(Interruptions), and asked the latter
to instifute a responsible and high-
power enquiry to go into the delails of
DVC administration, and to restore
discipling and proper functioning. Wil}
the Minister institute that high-power
enquiry? It may be an all-India par-
liamentary committee to go into the
affairg of the DVC, sp that DVC can
supply power to the extent committed
to the Railways, coal and steel indus-
tries, Calcutta and the States of West
Bengal and Bihar? I want to have a
categorical answer whether he would
appoint an enquiry committee.

THE MINISTER OF ENERGY (SHRI
A.B.A. GHANI KHAN CHAUDHURI):
Mr. Chairman, the hon. member
wanted to know how much power we
supply to steel plants. We are supply-
ing them 180 MW against their

actual demand of 250 MW, Most
ot them have their own
generation units. What we are

giving to them is enough for them.
They have their captive plants. At pre-
sent, we are giving to the coal indust
200 MW, and this includes 50 M
mixed load. Then we are giving 120



499 Supply of power PHALGUNA 6, 1902 (SAKA) from DVC to

MW to the railways. As far as Cal-
cutta is concerned we used to give
them 40 MW before the improvement
took place. I am afraid, I do not
agree with the hon. member that we
have reduced the supply to Calcutta
arbitrarily. There is a Clause regarding
break down of machinery and plants.
Why is there no improvement today;
because Chanderpura is sick. There
are 6 units and only two or three units
have been working. This is due to
the fact that we have been able to
bring back those units into generation.

SHRI SOMNATH CATTFRJEE: Is
DVC generating more than 93 MW or
not? Una r the agreement with TVC
and CESC. whether there is anv pro-
vision that supply should he given 1o
otherg first and than to CESC. Kindly

answer jt. I know he cannot answer
it.

SHRI A.B.A. GHANI KHAN CHAU-
DHURI: The hon, member iz areputed
lawver. If he is not satizfied with
my reply, I can get legal opinion on
this and will send a copv of that to
him, Only this much I can do. There
was a break down of plants and
machinery in Chanderpura. Bokaro
and Durgapur. All these have been
repaired one by one,

MR. CHAIRMAN: All of them have
been repaired simultaneously.

THE MINISTER OF STATE IN THE
MI ISTERY OF ENERGY (SHRI
VIKRAM  MAHAJA D) Different

machines broke down at different
times.

SHRT AB.A. GHANI KHAN CHAU-
DHURI: They have been repaired one
bv one during this period. Except one
at Durgaour and one at Chanderpura.
all the plants have been restored. So.
the ceneration has been good. Why
I said that there is a big ‘Tf" he-
cause spare parts had to he brought
from ahroad and have been vut there
now. ovw. thev Thave ijust started
working. That is why I had expressed
my doubt, nothing else. I think we
have got spare parts worth Rs. 2
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crores.. All this has taken a little bit
of time.

MR. CHAIRMAN: I was enquiring

whether you had to import them from
other countries.

SHRI A.B.A. GHANI KHAN CHAU-
DHURI. Yes. Ewven a team had come.

SHRI VIKRAM MAHAJAN: It de-
pends upon the machinery,

SHRI AB.A. GHANI KHAN CHAU-
DHURI: The team has suggested us
remedial measures. Again I am invit-
ing the same team to come and tell
us whether we have followed the pro-
per lines or not. Then there is a ques-
fion with regard to derecognising the
recognised union. We cannot de-
recognise the union, well, Mr. Chair-
man_I am very emphatic in this that
we do not follow anti-labour policy.
(Interruptions)

SHRI SOMNATH CHATTERJEE:
Have ther consulted the Board?

SHRI A.B.A. GHANI KHAN CHAU-
DHURI: He was assaulted.

SHRI SOMNATH CHATTEHJEE: 1
see. (Interruptions)

SHRI A.B.A. GHANI KHAN CHAU-
DHURI: And I have spoken to the
West Bengal Chief Minister for hours
together. (Interruptions) You may re-
ject this. I do not mind. But you see
I had spoken to the Chief Minister
twice. Ana the Chief Minister him-
self has told me categorically that he
did not know who had assaulted him.
but the basic fact remains that he has
been assaulted. (Interruptions)

MR. CHAIRMAN: Did he get the
whole thing inquired into?

SHRI A.B.A. GHAN»KHAN CHAU-
DHURI: Yes. The matter is sub judice
(Interruptions) I do not want to say
anythineg further. But it is not correct
to say that we have not talked to the
West eBngal Government. (Interrup-
tions).
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SHRI SOMNATH
Did he say that he talked to the Board
Chairman, the DVC Chairman, with his
Bihar representative and tke
West Bengal representative, who are
all I.AS. officers? There is no politi-
cian on the Board. (Lnterruptions)

SHRI A.B.A. GHANI KHAN CHAU-
DHURI: It was not taken up by the
Board. Mr. Chairman, Sir, this expla-
nation was given that several times
intimation has been sent by the We«!
Bengal Government to the Bihar Gov-
ernment but they could not have a
coommon date. (Interruptions) Netu-
rally. we would pe putting pressure on
Mr, Luther {o see that discipline pre-
vails in a power house. Otherwise
power house would be a mad house.
There must be discipline in the power
house. (Interruptions)

AN HON. MEMBER: Very good.

SHRI A.B.A. GHANI KHAN CHAU-
DHURI: Naturally, I am quite con-
cerned and I am happy because the
power generation has become better. 1

am very happy with this. But at the’

same time, I can gssure the hon. Mem-
bers that I will leave no stone un-
turned to see that a congenial ailmos-
here prevails in D.V.C. 1 will person-
ally see to it. But you have got to
give me some time. I have talked even
the other day when I was having the
Power Minisiers® Conference, when
the Chief Minister himself was
present, the Chief Minister and we
decided now to cow down but to find
a solution. (Interruptions). so far as
Bihar is (Interruptions) concerned, wc
have no disagreement. But for some
reason or other we have some disagree-
ment with the West Bengal Govern-
ment and I am determined (Interrunp-
tions) to do away with this disagree-
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ment. We want cooperation. Not that
we do not needa cooperation. But Mr
Chairman, at the same time, how can
w keep quiet if in the name of trade
unionism, somebody is assaulfed, if
there is no discipline, if no admonition
goes from that trade union? Well na-
turally, do ...(Interruptions)

SHR1 SOMNATH CHATTERJEE:
The Minister cannot pass a Judgment.
(Lnterruptions)

MR. CHAIRMAN: If he says that the
Chairman was assaulted....(Lnterrup-
tions).

SHRI A.B.A. GHANI KHAN CHAU-
DHURI: Because you raised this issue.
I do not want to raise this issue. (In-
terruptions) The point is, I have seen
a report submitted by the Energy Sec-
vetary and I have deliberately avoided
this. It is just today that a very res-
pectable member—I dn not want t9
mention the name—of this House saw
me in this connection. I did tell him
that I am very much anxious to settle
the matter.

SHR1 SOMNATH CHATTERJEE:
I Aid not know that you were having
discussions in your chamber.

MR. CHAIRMAN: I think this mood
will continue to discuss with reason-
able people and to arrive at a setile-
ment,

(Interruptions)

MR. CHAIRMAN: The House stands
adjourned till 11 A.M. tomorrow,

18.57 hrs.

(The Lok Sabha then adjourned till
Eleven of the Clock on Thursday, Feb
ruary 26, 1981/ Phalguna 17, 1902
(Saka)



